. Present

F'or’th_,e' applicant ¢ None

CEN TRAL ADMIN ISTRAT IVE TR IBUNAL
CALCUTTR BENCH

No.0,A,1065 of "1997

Date of Grder 2 6.8.1999

Hon'bla l“r.D Purkayastha, Judlcml Nanber.

Hon'ble Mr.G.S. M ingis Admmistrat:we Marb w1,

APAL KUPMRR MIHI
Vs. ?}

e

UNIBN GF INDIA & ORS.
(STAFF SELECT IGN COMMISS ION)

’

for the respondents: firs.Kanika Banel“j«.ee: caunsel,

ORDER

DJSPuitkay agbhad, 9. M

When this case is taken up for admission hearings

is faund that nne is present on behalf of the applicant.

Mrs.Kan ik Ban erjee is prvesent o behalf of the respondents,

2. 1 is found that during the last 8 consequetive datsa

R o
LN

.order dated' 11.6.1998»

nons appeared on behalf of the @pplicant, Therebys by an

it

Reglstry was directed to place the

ma tter befOre the division bench f‘or -npproprlat& order. Today

also nthe appeared on behalf of the appllcan t.

3. In view of the @bover the application is dismissed for

Mﬂ
(D Purkayagtha)
Jidicial: Memb er

defﬂu lto

TeSe -

Ty
(G’ Ss mamgn)
fdminigtrative Mamb ef

NO order is made as to cOsts.



